IN THE NATIONAL COMPANY LAW TRIBUNAL: NEW DELHI

COURT-VI
Item No. 220
IB-2660/ND/2019
IN THE MATTER OF:
M/s. Aasra E-Tronics ...PETITIONER
Vs.
M/s. Atek Infovision Pvt. Ltd. ...RESPONDENT
Section
Under Section 9 of IBC Order delivered on 18.03.2020
Coram:

SHRI P.S.N. PRASAD, HON’BLE MEMBER (JUDICIAL)
DR. V.K. SUBBURAJ, HON’BLE MEMBER (TECHNICAL)

For the Petitioner/Op.-Creditor/F.C. :Mr. Mohd. Hashim Miyan,

Advcoate
For the Respondent/ Corporate-debtor :Mr. Saral Sharma, Advocate
For the IRP :Mr. Vinod Chaurasia, Advocate

ORDER

The Resolution Professional has moved an application under Section
12 A read with Regulation 30 A of IBBI (IRP for CP Regulations 2016 read
with Rule 11 of NCLT Rules 2016 seeking the permission for withdrawal of
the petition No. IB/2660/ND/2019. In view of the amicable settlement
between the parties. The IRP has also acknowledged the receipt of IRP fee
and expenses. The operational creditor was present at the time of hearing of
this application and stated that the amount has been received in full. The
counsel for the corporate debtor is also present. The petition is dismissed as
withdrawn in terms of Rule 8 of IB Application to Adjudicating Authority
Rules 2016 read with Rule 11 of NCLT Rules 2016. The IRP has also prayed

for exemption of IRP from taking any further action in CIRP and ROC filing
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and also to discharge the IRP from the CIRP. These two prayers are also

granted and no further steps have to be taken by IRP in this matter.
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(V.K. Subburaj) "~ (P.S.N. Prasad)
Member (T) Member (J)
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